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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI "j.

0.A.NO.3058/2001
M.A.NO.2484/2001

^onday, this the 12th day of November, 2001

H^nj3fele:>5Shr,ij-.S A^.T/'^ Riz-vi, Member (Admn)

1« Shv^Upendrao S/o, Sh. Surinder Singh, R/o

Village Machhpi (Medr''it)

2. Sh* ITaFesh Kunii^, S/o
Sh« Eanvir Singh, E/0

Village- DeOifala (Meecut-U.P,)

3« S|i* SunddT Pal, S/O

Sh. Tilalcran, E/0

Village Pahli (Meerut-U.P.)
Sh.

4»/4tawar, Son of

Shffi Islarnuddin, E/0

Village Pahli (Meerui-U.P/.)

5. Sh. Ha^-esh Kiinar', S/o
Shri HDahi^e, E/Q

?-l60, Ballav Puigin (Dis"t"t»

Modipuran - H.P.

6. Shri GUI ah Singh S/O

Sh. Veer Singh E/0

Village PavaTsa (Meerut)

7. Shri Shokinder, s/0
Sh. Ajah Singh, E/0
Village Saini (Meerut)

8. Shri Maya Prakash S/O
Sh. MansaPan, E/0
Village- Iklanta (Meerut)

9. Shri Sushil Kiim ar 3/0
Sh. Begr aj, ̂ /O Pavali?

Modipuran (^eerut).

10. Shri PhaTTiendra KumeP, 3/0
Sh. Pher Singh, Vhrking at

pavli, Modi pur an (Medcut)-

11. Sh. Mukesh Kumar, 3/0

Shri Char an Singh E/0

Village BhaTala (Meerut).

12. Sh. Eakesh Kumar s/0
Sh. Brahan Butt, E/0
7ill age Bedua (Medrut).



13° Sh* 1-fu.kesh Kuma^" H, S/0

Sh® Saiv SwePup, R/0

yilla^e Malkapur (ijtoaojdkx

(Bagpat - U.P.)

14« Sh. Sh* jl^'vind Kuma?*, S/0
Sh» Ganga Bass E/0

Village Pa\d.i (Meerut)

15* She Batm Ran S/0
Sh» Man Chand, R/0

Bwackapuxi (Meerut). / ...

(By AduocsteU- Bhri T,C»

UUIOr Ob INDIAj tKcough,

1« The SecretaTyj

Ministry of iigricullaare,

Krishi Bhavan, New Delhi - 1.

2« The Secrets?:"y,

Indian Council of Agriculture

Beseech, Krishi Hiavan» New ̂ ^hi-1«

3«. The Director,

Central Potato Research Ihstitute»

Simla (l^4nachal Pradesh)»

(^4y The Joint Director,
Central Potato ReseaP^ch Institute,

Station Modipuran? Meerut (U.P.)

5» The Inch^ge,

Central Potato Resea^-ch B^m/Station,

Modipur^ms Meerut (U.P.)

6. The InchaPge,
Central Potato Reseaf-ch B^/Station,

MachsPi, MeeTut (U.P)

Bie Incharge,

^^tral Potato Rese^ch Baito/Station,
Pawli, Meerut U.P.).

applicants.

eespondents.
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(3)

ORDER (ORAL)

Heard the learned counsel for the applicants.

2. The applicants, 15 in number, have working as

casual labour under respondent Nos. 4 and 7 from 1989 in

some cases and from 1993 in certain others. The grievance

raised is that despite the applicants fulfilling the

requirements laid down in the DOP&T's OM dated 10.9.1993

read with certain judgements rendered by the Apex Court

and other courts, the respondent-authority has not

considered the claim for conferment of temporary statusi

for the reason that they still remain^ casual workers.

They are all working in respondents' set up even at

present. A series of representations have been made by

them for conferment of temporary status and for

regularisation in Group 'D' post in accordance with the

aforesaid policy circular. There has been no response

from the respondent-authority so far.

3. I have considered the submissions made by the

learned counsel and find that in the circumstances of

this case, it would be just and proper to direct the

respondent-authority to consider the pending

representations expeditiously and to pass a reasoned and

a  speaking order within a period of two months from the

date of receipt of a copy of this order. The

respondent-authority is also directed to take into

consideration all the facts and circumstances mentioned

in the OA together with the judgements of various courts

relied upon by the applicant while considering the

applicants' claim for conferment of temporary status and

for regularisation



(4)

4, The present OA is disposed of in the aforestated

terms at the admission stage itself. No costs.

5, Registry is directed to send a copy of the OA

along with this order to the respondents

(S.A.T. Rizvi)
Member (A)

/sunil/


